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REGN. NO. OA 926/1986.

Shri Raj Kumar Cevenes Applicant.
, Versus
CommisSioner of Police ..... Respondents.

Shri Kaushal Kumar, Member (AM),
Shri D.Surya Rao, Member (JM).
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For the appficant  eesss Shri K.C.Kalra, counsel,

(Judgment of the Bench delivered by Shri
Kaushal Kumar, Member (AM) )

The applicant who is a Head Constable, 8/DAP,79/E
Office of the Dy.Commissioner of Police, Ist Bn. D.A.P.
New police Line, Delhi-9, is aggfieved by his non-inclusion
in the promotion List 'D' (Mina.)=- vide order No.53213/CB-
III.dated 24.10.,1986. It is conceded that the applicapt
has not filed anyvappeal or revision againstAhis noa-inclusion
in the said List. The learned counsel for the agplicant
has con{eqd@d that the applicant was earlier also not included
in the Promotion List-D(Ministerial) which was issued on
11.11.1985 against which he had made a representation on
15.11.1985, & copy of the said representation has been
placed before us todaye. The said representation only seeks
permission to appear before the Commissioner of Police for
explaining his personal griévancesi It cannot be construed
as an appeal or revision. Moreover, the relief ~claimed
in the aﬁplication is only in respect of the impugned order
No.53213 dated 24.10.1986 fegarding admission of names +to
promotion List 'D? (Ministerial). /Admittedly, no appeal
o? revision has been filed in t?iiufase' It is not denied
that such an appeal or reyision#}ie with the Additional

Commissionexr of Police and Commissioner of Police respectively.

Section 20 (1) of the Administrative Tribunals Act,1985
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lays down that " a Tribunal shall not ordinarily admit\ -
an apblication unléSS'it\is satisfied that the éppliéant
had availed of all the remedies avallamle to him
under the relevant serv1ce rules as to redressal of

\'gr}evanqes". On this short ground the present application
-is?not'maintainamle and is accord;ngly dismisseds TnlS
- will not preclude the applicant from'filing ancther .

ppllcatLOQ if he so desires in accordance with the law

and rules on the subJect after eXhaUSUan the departmental

renedies's
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